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of what Is happening because this thing 
keeps unfolding itself and wben it be-
comes a very serious matter, then only 
we awake. It has become much more 
significant and sinister in the light at 
the openinl of the Karakoram road 
also. It il not merely the news here 
but I find that Sheikh Abdullah also 
has cautioned about it. Apart from 
that, "the President of the Pakistan .. 
occupied Kashmir, Sardsr Mohammad 
Ibrahim Khan and Brig. Mohammad 
Hayyat Khan have threatened 1.0 
launch a 'struggle to liberate Kash-
mir'," 

So, Sir, it is not merely one way in-
fonnation, it appears to me coming 
from all sides, looks like the seaSOn as 
this is the season when it starts hap-
pening and I am telling this from ex-
perience, 

I am sure the Government must also 
be aware of it-I cannot say that they 
are not aware of it. But they should 
take the nation into confidenCe from 
the very beginning and take as early 
as possible all the necessary steps to 
see that this infiltration does not make 
any progress and try to stop it here 
itsel1' instead of trying to meet it later. 
with a military operation, after it l)e. 
comes a major one. I think we have 
learnt from experience tha t we should 
try to clinch it in the very beginning 
Itself. 

My main point is to request you to 
kindly ask the government to make a 
statement in the course of the day. Let 
it not be postponed till tomorrow. Let 
a statement be made in the course of 
the day. Therefore, I took this oppor~ 
tunity. 

MR. SPEAKER: Mr. Mohd. ShaH 
Qureshi and several other members 
have given notice of a calling attention 
motion on this matter and Mr. Qureshi 
in fact met me this morning in my 
Chamber. Naturally he felt quite agi-
tated about the matter. I have admitt~ 
ed a calling attention motion on the 
subject and I have listed it for t~ 
morrow. I think Government will re-
quire sometime to collect all the infor-
mation and p1ace it before the House. 

I am sure the Government will place 
all tbe facts before the House by to-
morrow. 

PIROF. SAMAR GUHA (Contal): I 
have also given notice of a calling 
attention. 

MR. SPEAKER: Yes, many otbers 
also have given. 

12.07 lin. 

ItE. BUSINESS OF'THE HOUSE 

SHRI JYOTIRMOY BOSU (DiamOnd 
Harbour): Sir. I am on a point of order, 

In to-day's Revised List of Business. 
item 15 covers a motion that I have 
tabled. The footnote given there says, 
'To be taken up at 4 P.M. or as soon 
as the preceding items of business are 
disposed of, whichever is earlier.' 

Sir, if you kindly refer to Bulletin--
Part II dated 4th August, serial 
No. 923 clearly saYS: 

"Lok Sabha agreed to-day on a 
motion moved by Shri Ravindra 
Varma to the aItocation of time to 
the following items of Government 
Legislative and other business a8 
shown against each:-... to 

At serial No.9 it says: 

Motion by Shri Jyotinnay Bosu re-
garding amendment of the Represen-
tation of the People Act.-3 hours 
already allotted. 

(To be taken up from 3 p.m. to 
6 p.m. on Wednesday, the 16th 
August, 1978.) 

Ho~~ on earth suddenly somebodl' 
takes an executive decision, overrules 
a decision of the House and things that 
have been adopted and brin,s it at 
4 p.m. and puts in an halt-an-hour 
discussion at 6 p.m.? Has it been 
reversed by the House? You cannot 
do it. Sir, it requires at least 6 hours. 

SHRI K. GOPAL (Karur): I think 
it is a printin, error. If I remember 
correct, in the last Business Advisory 
Committee meetinl we have decided 
to nst It Ilke thiB. 
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SHR1 JYOTIRMOY BOSU: Then, 
Sir, if you see Part JI Bulletin dated 
12th August, serial 2-ltem (2) says: 

"Motion by Shri Jyotirmoy Bosu 
regarding amendment of the R'epre--
se:ltation of the People Act on Wed-
n~sday the 16th August, 1978." 

Where does it say that instead of 3 
p. m it should be from 4 p. m.? Mr. 
Gapal don't try to be too clever. 

I am very SOfry that this sort of deci-
sions where the whole country is 
watching the situation .... (InterTt.lp-
tion~)... The whole country is watch-
ing the politicians' attitude towards 
corruption .... 

SHRI MALLlKARJUN (Medak): 
You want to amend Representation 01 
the People Act? He is sitting there, 
The beloved son of the Prime Mini&-
ter .. , . 

SHRI JYOTIRMOY BOSU: That is 
your business. 

SHRI MALLIKARJUN: Your busi-
ness and my bUsiness i:;; the same .. 

MR. SPEAKER: Don't record. 

SHRI JYOTIRMOY BOSU: We 
W<lnt to lay dO"Wn clear norms for 
politicians for all times to come. 

SHRI C. K. JAFFER SHARIEF 
(Bangalore North): Including Shri 
Jyotirmoy Bosu. 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRl 
RAVINDRA VARMA): My han. 
friend. Shri Jyotirmoy Bosu has raised 
this question as a point of order and, 
therefore. it is for you to give a ruling. 

But. Sir. I would like to point out to 
you that it will not be fair and correct 
to say that it was by an executive 
decision that a change was made. Un 
fortunately. Mr. Bosu was absent from 
the last meeting of the Business Ad-
visory Committee. It was one of those 
rare occasions when the Business Ad-
visory Committee had to do without the 

t Not recorded. 

benefit of his presence, and ODe of 
those rare occasions when he had to 
do without the benefit of knowled&e 
of what transpired in the Committee. 

Sir. at that meeting it was elabora-
tely discussed as to w~ether this should 
be. put down at. S· O'Clock-the han. 
Members will bear me out when I say 
that it was definitely decided that it 
should be taken up only after the HOUse 
disposes of the Coast Guard BiU-
because Government pointed out that 
it is for the Government to find time 
for the motion under 184 and that 
Government is very keen that the 
Coast Guard Bill should be disposed of 
first. Therefore, the Business Advisory 
Committee decided that that should be 
done before this. motion of Mr. Bosu 
was taken up. Therefore, it is unfair 
to say that it t was changed by an 
executive decisisn. 

SHR'\ JYOTIRMOY BOSU: Let the 
Hall-an-Hour be put down on some 
other day. 

MR. SPEAKER: Mr. Bosu, the BUSi-
ness Advisory Committee earlier ... 

SHRI JYTIRMOY BOSU: I have 
read out that also: what are you tell-
ing? I have read out Part II of the 
Bulletin. It does not say that three 
hours have been reduced to two hours. 
It d<:cs not say that from 4 O'Clock it 
will be brought to 2 O'Clock. 

SHRI VASANT SATHE (Akoia): 
You see the last page. You have not 
seen that. The Half-an-Hour is at 
7 O·Clock. Yours starb at 4 O·Clock. 
You are getting your pound of fleSh. 
What more do yOU want? 

SHRI JYOTIR'MOY BOSU: What is 
wrong in that? 

MR. SPEAKER: Mr. Bosu, you do 
not appear to be correct. 

SHRj JYOTIRMOY BOSU: I h ... 
seen. Why don't you eve. hear? 
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MR. SPEAKER: The proceedings Say 
that the Committee recommended that 
the motion by shri Jyotinnoy Bosu re-
garding amendment of the Representa-
tion of the People Act might be put 
down on the List of Business for 16th 
August without indicating the time by 
which it will be taken up. It will be 
taken up after the Coast Guard Bill. 
Now, there is no difficulty at all. 
{Interruptions). Now \'I-e come to the 
Privilege by Shri Sathe. 
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12.15 bl'5. 

QUESTION OF PRIVILEGE AGAINST 
'TIMES OF INDIA' CORRESPOND-
ENT RE. ALLEGED MISREPORT-
ING OF CERTAIN PROCEEDINGS 
OF LOK SABHA~011td. 

MR. SPEAKER: Before we take this 
up, I would like to explain to the 
House one particular thing for the 
consideration of the House. Normally 
it has been the practice of this House 
that once the Speaker gives his con-
sent, it goes to the Privileg.es Com-
mittee. This has a velY important 
bearing on the working of Par1iament. 
If the Opposition Party's motion for 
any privilege is given and if we are 
deciding that by the majority of the 
vote, then it will create a very bad 
precedent in my opinion. You haVe a 
right to do that. I am not saying that 
you have no right to do that. But it 
may not be proper to do it because the 
functioning of the House will be in-
effective. When the Privilege Commit-
tee examines the matter, you will have 
the opportunity to do that. Particu-
larly when the motion is from a Mem-
ber belonging to a group or a party 

which belongs to a minorit), party, it 
is better that he must have a hearing 
before the Committee and the matter 
may be decided. Having said that it 
is up to the House to decide. Before 
that. I would like to hear the Leader 
of the House. 

THE PRIME MINISTER: (SHRI 
MORARJI DESAI): I aiJ"ee that it 
shfJuld be referred to the Privileges 
Committee and not - decided by the 
House. That is my view. 

SHR"I JYOTIRMOY BOSU (Diamond 
Harbour): Sir. I would not like to sit 
on judgment. But I would like to draw 
your attention to such and such .... 
(Interruptions) 

SHRI V ASAT SATHE (Akola): Are 
you hearing? 

MR. SPEAKER: I am not hearing, 
Mr. Sathe. The Prime Minister him-
self said that it shoufd be referred to 
the Privileges Committee. 

SHRI VASANT SATHE: Why he i8 
going on? (Interruptions) 

SHRl JYOTIRMOY BOSU: I have 
got a coPy of the uncorrected copy of 
the debate in front of me. That is 
very important. I suggest that, if I 
may take the liberty of doing so, you 
C'.ome to page 2002. You will see: 

"Mr. Speaker: Let me make it 
plain to the hon'ble Members that 
no threat will deter me. I have said 
that I will certainly ..... 

MR'. SPEAKER: You are going into 
the merits of the case. You can only 
express your views on the limited point 
that it need not go before the Privileg-
es Committee and be decided by the 
House. You cannot question the con-
sent. 

SHRI JYOTIRMOY BOSU: I shall 
make out my case. 

MR. SPEAKER: This Is a matter 
which is not going to be debated. 

SHRI JYOTIR'MOY BOSU: Sir, I 
would like to speak on my amendment. 


